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: ' ~ CENTRAL ADMINISTRATIVE TRIBUNAL
i! | -+ GUWAHATI BEMNCH

O.A./R.A.No. 1;. 1  228/2003,

' 3‘ DATE OF DECIsIon 20.01,2004,
1

i’v.'.§¥j.'.A.%i..A‘k.12.3.I:.S.lj‘e.i'k.ho".......‘.'.“........'...‘APPLICAIQ’I‘(S).

[
| None present for the applicant.
cl!oootopuocoojocOcooococooccc‘iou.bo.pooooooaoo;..‘."AI)VOCA’I‘E FOR TI’E

APPLICANT(S).
~VERSUS~

o . S..‘.
.';!... - .&.ﬁgh...“..I"..‘...‘...90.0.Q...........RbSPONDLm(S)

Sri A.K, Chaudhury, Addl. C.G.S.G.
.'o.co.ttoc.0'00udvoooo.ooooo.coo.oov.oo...ooooo.-.f{DVOCA]_h FOR T}{E

if , RESPONDENT(S) «

}m| HON'BLE MR. BHARAT BHUSAN, JUDICIAL MEMBER,
THE HON'BLE MR K.V. FRAHLADAN, ADMINISTRATIVE NEMBER,

il
i Whether Reporters of local Papers may be allowed to see the
ﬂ judgment 2 . ,

[ To be referred to the Reporter or not>

E Whether their Lordships wish to see the fair copy of the
i Judgment ? :

55 Whether the judgment is to be circulated to the other Benches ?

Judgment deliveredvby Hon'ble Member (J).



Original Application No. 228 of 2003.

CENTRAL ADMINISTRATIVE TIRBUNAL, GUWAHATI BENCH. é;

Date of Order : This the 20th Day of January, 2004.

The Hon'ble Shri Bharat Bhushan,Judicial Membar.

The Hon'ble Shri K.V.pRahladan,

Shri ali Akbar Sheikh,
S/o ahmed Ali Sheikh,
R/o Vill & P.O. Padmer Algapur part-IT,

Dist. Dhubri, Assam

None present for the applicant.

1.

By

- Versus -

Union of India,

thrcugh the Secretary,

Ministry of Communication (post)
Govt. of India,

New Delhi-110001.

The Director of pPostal Services(HQ)
Assam Circle, Guwahati.

The Chief Post BMaster General,
Assam Circle,
Guwahati~1l.

The Superintendent of post Offices,
Goalpara Division,

P.C. & Dist. Dhubri,

PIN - 783 301.

The Inspector of posts,
Dhubri Sub Division,
Dhubri-783301.

The post Master,
Dhubri Head Office, H.S.G.~-I

ghri A.K.Choudhuri, aAddl.C.G.S.C.

BHARAT BHUSHAN,JUDICIAL MEMBER,

Administrative Member.

. Applicant

. « Respondents.

None present for the applicant. Mr A.K.Chdudhuri,

learned Addl.C.G.S.C. for the respondents is present. The

reply not filed so far. In our view the 0.A. can be dispocsed

of even at this stage.
The applicant states that he was working as EDDA EDMC,

2.

padmer Alga EDBC with effect from 15.10.1993 to 15.10.1997

and during the said period he applied for the post of Group

=
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'D' under APS and his candidature was accepted and he was

appointed in the cadre of Group D under ApPS. But after the

expiry cf his bond period of 18 mcnths he had been released
i from the post of Group D vide Major Q.G. letter No.5010 a-4
j dated 20.11.2002 and he had been returned back from the APS

on 24.11.2002. Subsequently the Superintendent of post Offices

Goalpara Division, Dhubri vide letter dated 16.12.2002 informed
the SDI(P), Dhubri (Annexure-7) that the petitioner had since
been discharged from Army PostallService on 20.11.2002 on
exgreme compassiocnate ground and the SDI was directed to
take necessary action for posting of the official'in the
justified vacant GDS post.
3. - The applicant filed an appeal dated 21.4.2003 before
the Chief postmaster General, Assam Circle,Guwahati (Annexure-11
whefein he stated that he has applied for his posting uhder
the parent civil unit in Group D cadre and he had been
considered for the post of GDSMD at Borkand but his represen-
tation dated 27.12.2002 praying for posting in Group D cadre
| ' had been rejected by the Superintendent cf post Offices,
| Goalpara Division but the said rééi@?i%ﬁgzggn has not yet
been disposed of. This being the case, In our view the 0.A.
can be disposed of at this stage by giving direction to the
appellate authority i.e. Chief Postmaster General, Guwahati
to dispose of the appeal dated 21.4.2003 filed by the applicant
within a period of four months from the date of receipt of
this order by passing a reasoned and speaking order. The
respondents are accordingly directed.

The C.A. thus disposed of. No order as to costs.

ISR e
1 ( K.V.PRAHLADAN ) ( BHARAT BHUSHAN )
ADMINISTRATIVE MEMBER JUDICIAL MEMBER

bg
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IN THE CENTRAL ADMINISTRATIVE-TRIBUNAL

MBI e

GUWAHATI BENCH, GUWAHATL

(An application under Section 19 of the Central Administrative

“Tribunal Act, 1985)

ORIGINAL APPLICATION NO. XY 12003

Sri Ali Akbar Sheikh ... Applicant
-Versus- |
Union of India & Others ... Respondents
| | _INDEX
Sl.  Particulars T | Page No.
No. A
‘1. APPLICATION with VERIFICATION -~ - - - - 1to 13
2. AmnexureNol: -~ ~ — __ _ _ _ _ [11
A copy of the appointment order dated
29.10.93 ‘
3. AnnexureNo2: -~ ~ - - — ~ -~ [&— 4
A copy of the letter dated 18.9.97 issued
under the signature of Supdt. of Post Office
Goalpara Division .
4, AnnexureNo.3: - ~~- — -~— - ~ ~~ '-_7Z
A photocopy of Identity Card as APS in |
SEP-ED Cadre |
5. AnnexureNo4: - ~ -~ - -~ ~— ~ 7 18
A copy of the representation dated 3.2.2000
6. AnnexureNo.5: . ~ - ., ~ . ~— "¢ Zﬂ
A cdpy of the memo of release order
dated 1.11.2002
7. AnnexureNo6: ~ — — —~ -~ — 7 7 ;20
A copy of the representation dated 2.12.2002
8.  Annexure No./:@ .

p— —
—

- ¢

A copy of the order dated 16.12.2002



9. AnnexureNoB8: ~ ~—~ — -~ ~— ~~ —_ .

A translated copy of the representation
dated 27.12.2002 '

10. Annexure No.9: -~ _~ e e

A copy of the impugned rejectton order
dated 3.3.2003

11. AnnexureNo.10: -~ -~ ~— — — 7~
A copy of the joining report dated 16.4.2003

12, AnnexureNo.11: ~ ~ ~ —~ ~ - ..

A copy of the appeal petition dated 21.4.2003

13. AnnexureNo.12: ~ — + . — ~ ~ «~ -

A copy of the office order vide memo
No.B2/2-9(6)/2001 dtd. 17.7.2001

14.» Annexure No.13: — — o~

S~

A copy of the order dated 26.5.2003

Filed by :-

N

. | " (A R Sikdar)
fDqte : tﬂ 10 / 03 : Advocate.

~

24
23
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24

27
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH, GUWAHATL

G

(An application under Section 19 of the Central Administrative

Ig

—

Tribunal Act, 1985) ) .
ORIGINAL APPLICATION NO.2228 ja003 \\
Sri Ali Akbar Sheikh ... Applicant
-Versus- | ”
Union of India & Others ‘ ... Respondents

DETAILS OF THE APPLICANT :

1. Name of the Applicant : Sri Ali Akbar Sheikh,
| | Sfo Ahmed Ali Sheikh,
R/o Vill. & P.O. Padmer
Algapur Part-II,
P.S. South Salmara,
- Dist. Dhubri, Assam.'
2. Designation o GDSMD (Gram Dak Sevak)
" Borkanda Branch Office,

Under Bilasipara S.0.

(Sub-Office), under Dhubri H.0.

PARTICULARS OF RESPONDENTS :
Name & Designation of the 1. The Union of India,
resbondénfs : | through the Secretary,
| ‘ . Ministry of Communication
(Post), Govt. of India, New -

Delhi - 110 001.
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2.

2. The Direc;ior of Postal
Services {HQ), Assam Circle.
3. The Chief Post Master
General (CPMG), Méghdoot
- Bhawan, Guwahati-1.
4: The Superintendent of
~ Post Offices, Goalpara
Division, P.O. & Dist. Dhubri
PIN - 783 301.
5. The Inspector of Posts,
Dhubri Sub-Division,
Dhubri - 783 301
6. The Post Master,

Dhubri Head Office, H.S.G.-1.

PARTICULARS OF ORDERS AGAINST WHICH THE APPLICATION IS

MADE :

1) Against the order No. B/APS/III dated 3.3.2003 issued
under the signature of the Superintendent of Post Offices,
Goalpara Division, Dhubri rejecting the prayer of the
applicant for accommodation in the post of Group-D after

' Fodp5—
being discharged from APS (Army Police Service) where he

served in Group-D Cadre.

JURISDICTION OF THE TRIBUNAL :

The applicant declares that the cause of action has arisen within

the jurisdiction of this Hon’ble Tribunal.
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LIMITATION :

The applicant Beclares that the application is filed before this
Hon’ble Tribunal within time limit brescribed under Sec. 21 of

Administrative Tribunal Act, 1985.

" FACTS OF THE CASE :

4.1. That tiwe applicant is a citizen of India and permanent
resident of Vill. & P.O. Padmer Alga, Part -II, P.S. South
Salrﬁara‘& Dist. Dhubri, Assam.

The applicant passed HSLC examination in the year
1993 and there after he was in search of a job to maintain'
his family. The applicant came to learn that the authority
intended to appoint for the post of EDDA® EDMC, Padmer-
Alga EDBO. On approach of the applicant the authority
appointed the petitioner provisionally in the aforesaid
vacancy till regular a;ppointment is made. The applicant
accordingly joined his service and took charge of the office
as EDDA(C) EDMC, Padmer Alga on 29.10.93.

A copy of the appointment order dated

29.10.93 is annexed as Annexure No.1.

‘4,2, That the applicant begs to state that he was éontinuing his

-duty in the aforesaid capacity at Padmer Alga under the
‘Dhubri Head Office. The petitioner begs to state the
during his service in the aforesaid capacity an interview
was held for selection of candidates for deputation to. Army

Postal Service. The petitioner appeared in the said
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interview ahdv got selection and accordingly he was posted |
in Army Postal Service in Group-D Cadre and joined on
16.10.97. | |
A copy of the letter dated 18.9.97 issued
| under the signature of Supdt. of Post
Office Goalpara Division is annexed as
Annexure No.2.
A photocopy of Identity Card as APS in
S_EP-E.D Cadre is annexed as Annexure

No.3.

4.3. That the applicant begs to state that as per terms of

. deputation/recruitment to Army Postal Service, the

applicant is to serve at least for a period of 18 months and

in this connection the applicant had to assign a bond. But

the petitioner was retained in the aforesaid service for a
period of about 5 years 1 month and 4 days instead of 18
months bond period. During the service period under APS,

the applicant got 6 months traihing and he discharged his

duty with full satisfaction of all concern. He received his -~

salary with deduction of GPE, PLI and CGEL

4.4. That the épplicant begs to state that he made an .

application on September, 1999 praying for release from
his service in APS, so that he might get back his service in
Civil Department which he desired on account of family

troubles. However, his initial application was not
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4.5.

considered. The applicant again made a representation

dated 3.2.2000 -praying for discharge/release from APS on
extreme cdmpaséionate ground because of his family
troubles. The authority of APS this time considered his
application and he was released with payment of his all
service benefit and also with a T.A. advance so that he
could join in his parent Civil-Unit.
A copy of the representation dated
3.2.2000 is annexed as Annexure No.4.
A copy of the memo of release order
dated 1.11.2002 is annexed as Annexure
_ No.5. |
That the applicant begs to state that he reported to the
Supdt. of Post Ofﬁces, Goalpara Division, Dhubri and also

prayed for appointment in the equivalent cadre of group-D

under APS. The applicant also come to learn that ‘his o

original post of EDDA(C), EDMC under the Civil parent unit
has been filled up by the Inspector of Post Offices, Dhubri
before the expiry of deputati‘on period of 18 months. The
petitioner also made another representation dated
27.12.2002 praying for his appointment in Group-D cadre

as because he has already discharged duties in this cadre

under APS for a period of five (5) years. The Supdt. of Post.

offices, Goalpara Division issued order dated 16.12.2002 to |

accommodate him under the unit of SDI(P) Dhubri.
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HoweQer, the respondent adthority considered tr;e case of
the petitioner for his re-appgint'ment but posted as GDSMD
(Gram Dak Sevak Mail Delivery) at Borkanda EDBO in a/c
of Bilasipara S.0. under Dhubri H.O. but not in group.-D
cadre and rejected his prayer made vide representation
dated 27.12.2002 by paésiﬁg the imp'ugned order dated
3.3.2003. The petitioner ‘ultimate'ly joined on 16.4.2003 as |
GDSMD finding no alternative although he deserved; to be '
posted in group-D cadre. | |
| A copy of the representation dated
, | - 2.12.2002 is annexed as Annexure No.6.
A copy of the order dated 16.12.2002 is‘ '
annexed as Annexure No.7. |
A translated copy of the representation
dated 27.12.2002 is annexed as
Annexure No.8.
+ A copy of the impugned rejéctidn order
dated 3.3.2003 is annexed as Annexure
No.S.
A copy of the joining réport, dated
16.4.2003 is annexed as Annexure
No.10. '
o | 4.6. That the humble applicant being aggrieved by aﬁd
J | dissatisfied with the impug'ned order dated 3.3.2003 vide

Annexure No.9 rejecting the prayer for his posting in
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group-D Cadre preferred an appeal dated 21.4.2003 before
the Chief Post Maéter General (CPMG), Meghdoot Bhawan,
Guwahati-1 and prayed for posting in fhe cadre in which

he discharged duty in APS. But it is regretted that no

- action has been taken to that effect as prayed for and the
~ said represéntation is still pending for disposal.

A copy of the appeal petition dated

21.4.2003 is annexed as Annexure

No.11.

5. GROUNDS FOR RELIEF WITH LEGALYPROVISIONS i-

)

1)

Biiy)

For that the learned Supdt. of Post Offices, Goalpara

Division, Dhubri committed grave errors of law and facts in

passing the impugned order vide Annexure No.9 rejecting
the prayer of the applicant for his posting in group-D cadre
and henrce the same is liable to be modified.

For that the leamed authority passed the impugned order
without any basis or provisions of law and procedure.

For that the learned authority of passing the impugned
order has absolutely failed to apply his mind in exercising
power to givé justice without any discrimination in as much
as of the fact that similarly situated persons who worked in
group-D cadre under APS on deputation were subsequenﬁy
confirmed - their re-appointment in "the. parent Civil
Department in group-D cadre. There are‘ m‘any su‘ch

examples but the petitioner is'n'eferring ohe order of re-
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appointment of six (6) sepoys who worked in APS on

‘deputation in group-D Cadre and on return to their parent

Civif Department were re-appointed in group-D Cadre. The
said order was passed by Sri B.S. Bhandé'ri Senior Supdt;,
Bagalore. The applicant is also deserving similar treatment
and denial of the same is serious violation of fundamental
rights and principles of natural justice.
#. copy of the office order vide memo
No.B2/2-9(6)/2001 dtd. 17.7.2001 is
annexed as Annexure No.12,
For that the applicant during the period of his service in
APS on deputation discharged his duty with best of his

ability, sincerity and in disciplined manner to the

~ satisfaction of all concern and there is no stigma, blemish

or adverse remark on his service career. The quality of his ..
service was satisfactory and therefore the authority of APS
retained him beyond the bond period and he was released
on extreme compassionét'e ground. All these of his service
records under APS cannot be a ground of rejection of his
posting in group-D cadre.

For that the applicant submits that he is having minimum
requisite qualiﬁéation to be aﬁpointed in group-D cadre -
p&st under the respondent authority. The applicant a!sé' |

gained experience for a period of 5 years in group-D cadre

| post. Therefore, the action of the respondent authority in
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VII)
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not considering his posting in group-D Cadre post is not

only illegal and arbitrary but also total discrimination and

injustice. And hence this application before this Hon’ble
Tribunal‘ seeking justicé‘ and protection by passing
appropriate direction and order.

For that your humble applicant after discharging his
service in a group-D cadre for a period of 5 years
continuously under APS, non considering his re-
appointment in same cadre by his parent department _
under the respondent authority has caused extreme
humiliation beyond his mental bearing and disregard to his
strenuous service under Army Postal Services.

For that your humble applicant has approached the
authority by submitting representation/appeal but nothinp
has been paid to consider his; case. The respondent
authority ought to have cqnsidered and disposed of appeal
petition dated 21.4.2003 (vide Annexure-11). Non
conéideration and non disposal of the same has amounted
to be violative of principles of natural justice.

For that the applicant was initially appbinted by the
respondent authority by order dated 29.3.93 in the post of
EDDA® EDMC on provisional basis. In the said order it has
been said »provisional arrangement will be regularised
subsequently. However, it is regret;ted that the said post of

the pétitioner has been filled up when he was on
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deputation under APS and within the period before the

completion of 18 months bond period. Thas action of the

respondent authority is also iilégal»and arbitrary.

For that ‘the applicant begs to submit that he was

temporarily allowed to officiate in group-D Cadre by order

dated 26.5.2003 for a period of 90 days but the same has -

been discontinued and again posted as GDSMD, Borkanda

EDBO. This action has also caused injustice‘ to the

- applicant.

A copy of the order dated 26.5.2003 is

annexed as Annexure No.13.

For that your humble applicant submits that status of his

service is not at all commensurate to his past experience
and qualification.
For that in any view of the matter the impugned action of

the respondent authority in prejudicing the petitioner’s

claim for his posting in group-D cadre is not sustainable in

law.

DETAILS OF REMEDIES: -

The humble applicant submitted his representation on

- 27.12.2002 which was rejected.

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY

OTHER COURT/TRIBUNAL :

The applicant declares that he has not filed any

application, writ petition or suit regarding the present matter in

o
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~any Court of law or Tribunal and no case is pending before any -

court.

RELIEF SOUGHT FOR :-

Under the above facts and circumstances of the case

as stated above, the humble applicant most respectfully

prays for following relief.
(i) That this Hon'ble Tribunal may kindly be pleased to
| pass an order altering andfor nﬁodifying the order
No.BI/APS/lli dated 3.3.2003 issued by the
Superintendent of Post Offices, Goalpara Division,

Dhubri (Vide annexure-9) and further be pleased to

pass an order directing/commanding the authority to

appoint the applicant in Group-D Cadre post under
the respondent authority in the interest of ju‘stice.

(ii) To pass any other order or orders as deem fit and

proper by the Hon'ble Tribunal in the interest of

justice,
INTERIM RELIEF PRAYED FOR :

In the interim, applicant prayed for -

Not to disturb the present servi‘ce_of the applicant

and there shall not be any bar to consider and dispose of
the claim of the applicant to be posted in groupQD Cadre

by the respondent authority in the interest of justice.
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 DETAILS OF POSTAL ORDER -

Postal Order’No.” |

Date of Issue

Issued from
. Payable at. - B |
. LIST OF PARTICULARS:

| :‘As.p,;e;él_hd_.ex‘ R .

: Guwahati'

. 0 &T003TF
: . \o 2003
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VERIFICATION

o’ syed bk 2 YeorS
I, Shri Ali Akbar Sheikh, S/o Late Panu Mehmud Sheikh,
. A

resident- of Village & P.O. P’admer Alga Part-II, P.S. South
Salmara, Dist. Dhubri, Assam presently serving as GDSMD at
Borkanda EDBO in afc of Bilasipara S.0. under Dhubri H.O. do
hereby verify that the contents in paragraphs 1, 2, 3, 4, 6, 7, 10
and 11 are true to my knowledge and paragraphs 5, 8 and 9 are
believed to be true as ‘!e.'gal advice and I have not suppressed

any material facts.

And I sign this verification on this gf; day of

ook - .
Bagpivae -, 2003 at Guwahati,

i raloor ¥
Place : Guwahati Signature of the Applicant |
Date : ¢ t0-3403

gt b
k14 e

1
N
¥
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<om : 8374296t Sep/Pkr 4 Corps Postal Unit ,)}:
' M3 Ali Akbar C/0 99 AP0

o;fﬁnf lpoe
(%4

_ ' 8P ¢y
/ To '
' Officer Incharge

APS Record Office
Kamptee APO

{Through Proper Channel)

DISCHARGE FROM APS ON EXTREME COMPASSIONATE GROUND

Sir"'

le With due respect and hunble submission I beg to submit the §
following few lines for favour of your kind consideration t= '

(a) I was enrolled in APS on 16 Oct 1997 from Dhubri Dn
(Assam) and TOS of 4 Corps Postal Unit on 19 Feb 1998,

(b) For the last few months I have been facing burning
domestic problems. During the month of Sep 98 my wife fell
intd love with a man of her near:relative and left my home,
. Efforts were made by me and my family members to bring her
back to join me, but to no purpose, Ultimately I had to
divorce her. Now father of the divorced wife has filed a Lo
court case against my father with an allegation of murdering b
the divorcee, As such my parents have lost their peace of : b
mind and at this critical juncture they are badly in. need ) —
of my presence at home, Simultaneously I have also lodged LT
a court case against the father of my divorced wife for which °

) — ;ﬁ’ i
my presence is also required at the time of hearing of the’ 3 _iﬁ
case as and when re%Pired by the Court of Lawa photocopies of | | |

‘ #¥ the court cases are enclosed for ready reference, | RN
2o Due to the above situation #{ I am feeling it very difficult - \\
to discharge my duty with full concentration, In view of the facts ! S ¥

mentioned above it is earnestly requested that I may please be

sent back to my civil parent unit by issuing a discharge approval |
order so that I may be able to solve my prevailing burning domestic)
problems. For this act of your kindness I shall remain ever AYELETN.
Xd/4¢¥L grateful to you, : :

Thanking you, B
. Yours faithfully,

- - e es

Swp - &279290 N

(M@ Ali Akbar)
Sep/Pkr

N
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- - _ Annexure~-6
i

To,
The Supdt.of B,0O., Goalpara ,

Dated at Pydmer Alga the /02

Sub s~ Ptayer for appointment

Respected Sir,

Most humbly I beg to state that I was working
as ED DA C,E, INMC, at Padmer Alga B.O. in account with
Alongang S. 0. from 15,10.1993 to 15.10. 1997 .That xxk
Sir,during that period I had applied for the post of G,r.Ds
under APS through your good office and my condidature was
accepted and 1 was appointed in the cader of Gr. D, un@er APS
That sir after expiry of my bond period in 18 moths (as
per pay Book) I have been released from the post of Group (D)
vide Major O0.C, Depot copy letter no 5010 A~4 Dt 20.11402
(copy enxlosex) that S ir,I hyve been returend back £rom
the APS on the day of 24th Nove/2002,

Under the zbove circumstances it is requested

to look into the matter personally and arrange to privide
my any where under your kind disposal at your earlisest,

For this act of kindness I shall remaln ever grateful

to you.
Yours faithfully
S&/-Illegible
Enclos- As stated . Dte 212,02
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DEPARTMENT OF POSTS, INDIA o d?\.
Froh $ - To 1= .
Supdt.of Post Offices The SDI(P),
Uoalpara “ivision Dhubri,
Dhubri - 783301 o
No, B1/APS /11X Dated at Dhubri the 16=12-2002
Sub te= Discharge from APS- Case of Sri All Akbar Sk,
Ex=EDDA=Cum=-EDMC, Padmer Rlga H.O0, ,
) oy

| ‘ T _ PR

. ‘ . 8r1.-Ali Axbar 5k, Ex-EDDA~cum=EDMC, Padmer Alga B.Q.

- has besn discharged from Azmy Postal Service on 20.11.2002. cn
extrems Compassionate greund , *he said Official is hareby_ allot
ed to the Unit of SDI(P), Dhubri -, : |

: Kindly take immediate necessary action for posting
of the said Official in the justified Vacant GDS post of your.
Unit. . v o A

E

4

A

Sl IR
Bupdtiof Pess-Offices. -

, . Goalpara Division , .. °

S . _ Dhubri = 783301, AR ¢

- * . . VR e ';3 s
TS Copy to 1= Srd Ald ®kbar $k., C/0 Ahmmad Ali Sk Vi1l & PiOuw

' y Padmer Alga Via~ Alomganj $.0, Dist,~ Dhubri . for. ;-
‘&&J?Q " information. He will please contact the SLIP),Dhubr:
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Annexure No.8

Translated copy
To, |

The Superintendent of Post Offices,
Goalpara Division. ‘

| Da\ted : 27.12.2002
Sub : Prayer for posting in Grouﬁ-D Cadre.
Sir, |
It is most humbly submitted that while I was serving as |
EDDAC-C-EDMC under Pamer Alga Branch Office I applied for
Group-D Cadre post under APS and ultimately I joined as Group-
D on 15.10.9? under APS. In this connection I would like to
mention here that I have been discharged by letter No. 5018/A-
4 after completing 5 years 1 month and 4 days continuous

service in Group-D Cadre under APS. After my release from the

‘'said post I represented your honour on 2.12,2002 praying for

posting and in. pufsuance of said prayer your honour has issued
order to the incharge officer of .Dhubrﬁi Sub-Division (SDIP) to
allot a post for me.

Therefore it is fervently requested that your honour would
be kind enbugh'to appoint me in group-D Cadre since I have
already served more than 5 years in group-D Cadr_e and vthis is
my only’rnhumbie prayer and thus .obiiged.

Yours faithfully,
Sd/- Md. Ali Akbar Sheikh
APS, Padmer Alga, B.O.
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DESARTURIT OF PesPs, 11DIA W

Fropy o- . To -

Suaih, Of Post Oftices 5 Shri ALL Akhar 6.
oalpara Pivision ‘ Ex-Liba=cum=-EDHC,
© Dhubri - 722301 : Pacdmrr Alga .0, . s,

. ” . WO | 8
RV AT froiyve v v ) R -Li r.*’\,)[\«b\«h”

. {0

Ho. 131/s8 /11X Dated at bLhubri the 03-03-2003

L]

Sub =~ Accommodation in the Post of Group-'i' after

discharge from APS on Compassionate qrounds

ref - Your application dated 27-12-2002.

3 :

~Your request for appointment /Postin in the Group-b
post can nnt he acceded to,

Please ‘contact the SbL(P), Lhubri immediately for

N

your posting as ordered_yidé this Office Letter of even no.
dated 16/12/2002,

\ | Lo
e AN
Supdt, of Post Offices
Goalpara bivision :
Dhubri ~ 783301, j

B Y

Cony to ¢ = The ‘SDI(P), Dbubii for information and takiig
necessary action as per order vide this Office
Letter cited above,

. 4 o , :

: Supdt, of Post Offices ‘
¥//v/ Coalpara Division i
Phubri - 783201, i

e | |
e
S




N

To,

sir,

The Inspector of post (P) Dhubri
Dated Barkanda B, O, the 11¢ 4,03

Subs~ Goining report,

Refs- vide your letter No, B, 1/APS/II1 dated

160 12, 2002,

With reference to the subject cited above

vide your Memo B~1 ~APS/III dated 16. 12,02, Sri Ali s

fkbar Sk, S/o Ahmed Ali Sk, vill padmeralga P.O, -Do, has

goined in his post as E,D,at Barkanda B.0. on 16, 44,03 at 10,00

A, M,
Copy tos=-

1.
2.

3.
4,
Se

%
el

e

SPOS D hubri for in formation.
Postmaster Dhubri Wo

BPM Bark and a ED Br, Office,
Sri Ali Akbar Sk,%o Zhmed Ali Sk,
Office Copy

Sd/~Illegible
Barekanda BO,
16. 4,03
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To, .
The Chief Post Master General {CPMG),
Meghdoot Bhawan, Guwahiati-1.

o Dated : 21.4.2003 .
Sub : Prayer for posting in Group-D Cadré. ' |

Ref’: (i) Order dtd. 16.12.2002 issued by the Supdt. of Post Offices, Goalpara
Division. '

(11) Order duted 3.3.2003 issued by the Supdt. of Post Oflices, Goalpara
" Davision.
- Sir,

-
t

With reference to the subject cited above it is most humbly beg to state
and submits that I was serving EDDA(C) EDMC since my joining on 29.10.93 at
Padmer Alga HDBO. 1 was selected for deputation to APS in Group-D cadre post
and joined there and continued as such till I have been released on November,
2002 on ground of my family troubles.

That Sir, 1 have applied for my posting under the parent Civil Unit ig
. Group-D Cadre. T have been considered for the post of GDSMD at Borkand but
mny representation dated 27.12.2002 praying for posting in Group-D Cadre has
been rejected by the Supdt. of Post Offfices, Goalpara Division,

Therefore, it is praved that your honowr would be kind enough to do the
needful and be pleasedto pass an order to gppoint me in group-D cadre and thus
ablige. ‘ -

' Yours faithfully,

' foon QL.
g SO VI RN NG
Al Frploor =8
GDSMD, Borkands, .
Under Dhubri HO.
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Y oo o, B32,72-9(b) /2001 Lresd act dangalore - 560 025 the 17.7-01
=0=0=0=0=0-0::020=0-0: 0=0=0= O~0-0*0—O:0=O~O~O—O~O- 0=0=0=0=0=0=0=0=0
In accordance with the orders c-ntained for confilrmation in OM
N0.18041/1/86~ Est%(D) datud 28— 5 88 oF D partment of perscnrel

: & trainlnq, Govt. of Indin, I, ?.;.uhﬂndwry, Sr, Supdt, of Post

| Offices, Bangalors East Dn., Bancalore - 560 025, havina bheen
satisfied with ragard to the quaiity of work,confuct and cha-
recter, hereby confirm.the undermi-ntioned officiols who are ©n
depugation at APS, in the cadre .= Group'dD' in the pay scale of
R5+2550-35-2660~60~3200, with =ff..ct frem the date m-nticned aga-
"inst their name
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Sl, N ad vt o Date of o Date of
o NG, Nams anrd d-signation ‘ntry crxnfimation
! l« G.S.Prasad 27-11=97 27~11-1999
| 8374457~ M R Scp, ‘ -
| 27" B.A.Mohan * © 27-11-1997  27-11-1999
i 8374455-F R Sap.
i 3. M.Mahesh ©27-11-1997  27-11-1999
| 8374459-X R Sep. '
: 4. A.V.srinivasa Murthy 27-11-1997 27-11-1999 -
8374466 N R Sap, | | camy e e e kg
, 5. T.Thimmaravappa. =~ : 27-11-1997 27-11-1999 N
837445?~w R Smn_ -y
} 6. R.Gopi 1~12-1957 1-12=1999

8374474 R Sep

~~:—*~=w———~=—=—=-:—=_=~=~:_:-z—z—m_ﬁ-:-:-=~=_m-:u:—:-:_=—=_~—=_

—

Copy to;

Te. The Officor I/c, P&T pdmn, Coll,C/o0 56 APO Kampteec.

2, Shri O.N, ChaturVedl, Capt. , Officar Commanding, 3 Air FMN :
Postal Unit,C/o 56 APO, {

3¢ B&hri §,8.Condane, NB sub Of fg, Officer Commanding, 88 Section
Base Post Office ¢/o 99 aPO, :

44 shri N.Pitcha t, Capte, Admn, Officer, forcommandant,

1 Kendriya
Base Dak Ghar, 1 Gnntral Base PO; /b 56 AP0

5. Shri AaSridharan, Mejor, Of ficar Commandihgg 2 Min. Div. : f
* Postal Unit, ¢/o0 99 APO

, 6. Shri Manohar Ram, Capt., Offlcnr Commandlng, 31 sub Aréa‘Dak
i ITkai, 31, Sub area Postal Unit,=/0 56 APO.

7w Offlclals.
i 8s EB/PF of the OfflClrlS.

1 P

.2« The ASPO's I/c, BG East Sub Dn.I,II and III. . :
) 10, Accountant D.O. - B ) P
i * 11. Office copy. ' LF}».“//”!
' Kot Ky.dt ey
- . %JJJL/ ( B.S.BH&NDARY ) .
* Senior Superintendent. :
tsﬁﬁb/* I

-r . ) ’:'J ¢
! /(/ o . — f e e g
, .

e,
LF
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DEARTMENT OF POSTS L INDIEA

OFFICE OF THIEE INSPECTOR OL POSTS. DHUBRI SUB- DIVISTON

DHUBRI-78330]

Date 20 05 203

Fhe following orders are issued in the interest of service

|

_I‘J

Fhe said officiating and nominec

Sti Al Skbar Sheikh, GDSMD. Borkanda  EDBO M acconnt with
Bilasipara S0, under Dhubri H.O. will officiate as Group-D Packer at
Bilasipara §.0. against the vacant post for 4 period of 90 (Nincivy
with immediate effect.

Sri Ali Akbar Sheikh, GDSMUD. Borkanda EDBO will report 1o the SPAJ,
Bilasipara S.0. immediately handing over his GDS charge 10 a suitable
nominee at his own risk and vesponsibility '

AVS

Understanding

arrangement is purely temporan and may he

“termmated by, the undersigned at-any time withou assIgning any reason
LY

-

o

!

‘Copy o=

4

!
~
N
N

~

3

4

i)
fnepector of Tocts,
D, .uri Sub-Diva108
»i1UBRI-783301

Post Master, Dhubri Head Otlice for information and necessary action
SPM, Bilasipm‘a.S.(), for information and suitable action.

PM . Borkanda EDBO for information and suitable action
Sti Al Akbar Sheikh. GDSN D, Borkanda EDBO who will subnut the
particulars of the nominee mimediately for favour ofapproval
Personal File of thi Official '
Office Copy.

| ‘ | W/@w/)
fuxpastes of Posts,
7

Lo Sub-Diviop !

AgQ_, v CLURRI-TSIIN



